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SYNOPSIS

A. The applicant is a member of Eco Warrior Team which is specifically
formed for the protection of the environment and to prevent the
uncontrolled operations of any Industry affecting the environment having
its registered office at Ainthapali, Sambalpur, District Sambalpur, Orisha,
Pin-768004.

B. There are lot of industries developed in the Area of Sambalpur including
Mouza Nua Rampella for the production of different goods and meterials in
last decade. The Government of Orisha has issued specific notification for
the operations of such type of Industries towards controlling the pollution
of the environment. All Industries are bound to follow such norms of the
State Government for controlling air, water and soil pollution.

C. But suddenly the applicant found that Respondent Industries being a
aluminum Industries are not at all concerned about their uncontrolled
activities and impact on the environment for the same. The Respondent
Industries do not have the adequate pollution control devices installed with
their industrial areas and the fly ash filling site operated at Nua Rampella
over an area of Ac2.67 Dec, Plot No. 2456,Under KhataNo.357/395, Area
Ac 1.730 Dec, Plot No.2457, Khata No.357/305, AreaAc 0.940Dec,Kisam
Patia. The fly ash dumping has been carried out unscientific manner and
heaps of larger size of dumping of fly ash in the said area, posing potential
environmental and health risk of villagers residing nearer to the disposal
site.

D. The said industrial units has continued unscientifically which create
environmental pollution and health risk of human being and no sufficient
measure

taken to control the menace of the pollution being
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F.

running the said unit in a proper manner and some devices which is
installed are not functioning in a proper way.

All these illegal activities by the respondent Industry is being carried out in
broad daylight without any iota of apprehension or remorse from which it
can be observed that the said Respondent has no fear of being fined or
punished by the appropriate authority for such gross violations of all the
pollution control norms.

Finding no other option the applicant issued a letter of complaint dated
11.11.2025 addressing the Regional Officer, State Pollution Control Board,
Sambaipur, Plot No - 1070, Hospital Road, Modipara, Sambalpur - 768004,
Odisha along with other concerned authorities.

But it is very much unfortunate that despite of such complaint filed by the
applicant neither there has been any initiation of proceeding against the
Respondent Industries nor the illegal work of the said Industry without
complying the pollution norms have been stopped.

SUBHA SANKAR MANDY
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LIST OF DATES

29.09.25 Notice issued by the State Pollution Control
Board,Sambalpur,Odisha to theChief Operating
Officer,M/S
Vedanta Limited at Bhurkamunda,PO
Kalimandir,District Jharsuguda
11.11.25 Complaint before the Regional Officer, State Pollution Control
Board, Sambalpur,Odisha.

11.11.2025 Complaint before The Chief Environmental Engineer / Nodal
Officer, Fly ash Management Cell of State Pollution Control
Board, Odisha.

11.11.25 Complaint before Member Secretary,SPCB Odisha.

11.11.2025 Complaint before Chairman,SPCB Odisha.

11.11.2025 Complaint before Chairman,CPCB,

11.11.2025 Complaint before Member Secretary, CPCB.

11.11.2025 Complaint before the Chief Environmental Engineer{CEE),Fly

Ash Management Cell, SPCB (Odisha).

11.11.25 Complaint before the Director,Odisha Vigilance
Directorate,Cuttack.

19.11.25 Complaint before the regional officer,State Pollution Control
Board,( Odisha), The Chief Environmental Engineer {Fly Ash
Management Cell), State Pollution Control Board,(Odisha).
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II.

POINTS OF LAW
The Respondents ought to have known that Section 2(c) of the
Environmental Protection Act says environment pollutant means the
presence in the environment of any environment pollutant and as per
Section 10(1) of the Act their power of entry and inspection and they have
not acted in accordance of law.
The pollution control authorities have not protected the right of the general
people and has committed dereliction of duties as enjoyed by Articles 48A
and 51A of the Constitution of India.
The Respondents / competent authorities have made gross violation of the
Environment Protection Act, 1986 by allowing the Respondent / Industry to
run their industries who are flouting the established Pollution Control norms
as per provision enshrined in the water (Prevention and Control of Pollution)
Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the
Environment Protection Act, 1986.
The Petitioner herein being a Eco conscious citizen who is aware of
environmental impact and actively chooses to live and act inway that protect
the planet, approached before the Respondent / Industry to maintain the
Pollution Control norms but to no effect and finding no other alternative, the
Petitioner issued complaints to the Respondent / authorities with the
prayers for a direction upon the Respondent / Industries to maintain the
Pollution Control norms.
That the Respondent No. 3 did not take any steps till the date or did not
made an inquiry at the said area wherein that ** industry is being situated
in regard to the notice filed by the applicant, and the applicant has made the
aforesaid observations from which it is crystal clear that the Respondent /
Industry have made gross violation of the Environment Protection Act, 1986
and hence should be directed the Respondent / Industry to restrain their
haphazard work like fly ash damping in unscientific manner,which made a

heaps o of dumping of fly ash leading to all kind of environmental
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concerned authority no action has been taken by the Respondent /
Industries towards controlling the Pollution except issuance a mere notice,
Despite of the initial inquiry by the authorities, the Respondent / Industry
have been running their business freely and without any stoppage from any
corner and no action has been taken by the Respondent / Industry towards
pollution control.

As aforesaid failure and negligence of the Respondent authorities in
protecting and maintaining of environment of the locality, the local people
will be deprived of their right to life guaranteed under the provisions of
Article 21 of Constitution of India.

The Respondents have failed to appreciate in strict violation of the statutory
provisions by the aforesaid industry to continue its proceedings.

The Respondent / authorities have neglected to interfere in regard to the
illegal releases and emissions of several pollutants such as fly ash which can
be classified as hazardous due to presence of high levels of heavy metals and
other toxic substance and other chemical wastage in the air at the adjacent
local area.Depending on the specific regulations and compositions different
type of fly ash may require specific treatment like stabilization, solidification
of heavy metals and removal of soluble salts before it can be disposed of or
recycled.But unfortunately respondent industry is reluctant in this regard
and concern authorities have failed to take appropriate steps against this
type of activities,

The Respondent / authorities have failed to invoke and to prevent the
pollution of all kinds and the Respondent / authorities have been authorized
to issue certain conditional order and prohibition or regulate any public
nuisance or any trade or occupation, injuricus to health, or physical comfort
of the community as well as damaging of the air quality, water resources,
soil,agricultural land and pond.

Inaction and failure on the part of the Respondent authorities in maintaining

SUBHA SAMKAT KANDI
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Application under Section 18(1) read with Section 14, 15(1) of the National Green
Tribunal Act, 2010
ORIGINAL APPLICATION NO. of 2025/E2

In the matter of :
Rabindra Kumar Pradhan,
Son of Raghunath Pradhan, residing at Pandey
Colony, Near TCI Chowk, Jhartarang, Rourkela,
Sundargarh, Odisha - 769004,
Email Id - ravindrapradhan25@gmail.com.
Mobile Number : 7008151438..

.ooLApplicants

- VERSUS -

1. State Of Odisha
Represented by Chief Secretary Government of
Odisha, Secretariat Building, Bhubaneswar,
Odisha, Pin - 751001.Email ID : csori@nic.in
2. The Member secretary
State Pollution Control Board,Odisha,
Paribeshbhawan, A/ 118, Nilakantha Nagar, Unit
- VIII, Bhubaneswar, Odisha, Pin -751012.
Email ID : secy@ospchoard.org
3. The Regional Officer
=== State Pollution Control Board, Sambalpur, Plot
///_\ No-1070,Hospital Road, Modipara, Sambalpur -
‘ 768002, Odisha,
Email ID: rospcb.sambalpur@ospcboard.org
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4. The Chief Environmental Engineer (Fly Ash
Management Cell },
State Pollution Control Board, Paribesh
Bhawan,A/118,Nilakantha
Nagar,Bhubaneswar, Odisha, Pin -
751001.Email 1D :bkbehera@ospcboard.org

5. The District Collector Cum Magistrate, of
sambalpur, Odisha, Pin - 768002,

Email ID:
dm-sambalpun@nic.in
6. The Director

M/S VEDANTA LIMITED, having its Registered
Office at Bhurkamunda,PO. Kalimandir,District
: Jharsuguda , Pin - 768202
Email:comp.sect@vedanta.co.in

.................. Respondents

MOST RESPECTFULLY SHEWETH :

A.

That the applicant is a peaceful citizen of India and is the permanent
resident of the address as mentioned in the cause title of the instant
application. That the applicant herein is a general person and
enviromentalist. He is very much concern for the protection of the
environment and always stands against the hazardous and uncontrolled
operation of any industry affecting the environment. Previously he filed
several complaints in respect of environmental pollution before local
administrative authorities and this Honble Court against different heavy
industries and toxic sectors or resource -intensive sectors.

According to Section 2(c) of the National Green Tribunal Act’ 2010, the terms
of Environment means and includes “water, air and land and inter
relationship which exists among and between water, air, land and human

SUBHA SANKAR HANDI
Seuidah "rurt

Regn o 50/60/2028
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JURISDICTION :

The present application is placing before this Hon’ble Tribunal, under
Section 14 read with Section (2) of the National Green Tribunal Act, 2010, in
respect of air water and soil pollution and Environmental ( protection ) Act
of 1986 which serves as an umbrella legislation for protecting the
environment including soil and Environment Clearance Regulations,2006
which require environmental impact assessment for various planned
activities, helping to prevent potential soil contamination before projects are
implemented at Nua Rampella over an area of 2.67 Decemile, Plot No.2456,
underKhata No.357/305,area of Ac.1.730 decimal Plot No.2457, Khata No.
357/ 305, Area of Ac.0.940 decimal, Kisampatia.

The present application raises a substantial question relating to environment
and the acts and omissions complained of are in direct violation of the
statutory environmental norms and having a direct impact on the
community living in and around the locality and local environment.

BRIEF FACTS OF THE CASE :
B. Brief facts necessary for the present complaint are:

a. That the applicant is a general person who is not directly affected but he
is an environmentalist and concerns about the environmental pollution
and being a Eco- conscious citizen always tried to prevent the hazardous
and uncontrolled operation of any industry affecting the environment. He
is residing at Pandey Colony, Near TCI Chowk, Jhartang, Rourkela,
Sundargarh, Odisha - 768004,

b. That there have been a lot of industries developed in above said disputed
area for production of different goods, materials in last decade and hence
the Government of Odisha has issued specific notifications for the
operation of such industries towards controlling the pollution to the
environment. Accordingly, the industries are bound to follow such norms
of the State ‘ or controlling air, soil and water pollution.

SUBHA SANKAT HANDI
S-aldah Tuun
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c. That all of a sudden, the applicant found that the Respondent No. 6
being Aluminum Industry is not at all concerned about their
uncontrolled activities and impact on the environment for the same.
Furthermore, the Respondent No. 6 does not have the requisite pollution
control devices installed with their industrial area and also fly ash
dumping has been carried out unscientifically and heaps of large size of
dumping of fly ash in said area, posing potential environmental and
health risks of the villagers residing nearby the disposal site.

d. Moreover, the Industrial Unit has installed which are deducting the
systems and no sufficient measure has been taken to control the menace
of the pollution being perpetrated by it. Furthermore, no pollution control
device has been installed for running the said establishment in a proper
manner and some devices which is installed are not functioning in a
proper way.

e. It is pertinent to mention here in this connection that the management of
the said Respondent No. 7 remain defiant or obstinate and is not at all
bothered and concerned about this alarming situation adversely
impacting the lives of people at large. Due to continuous operation of this
industry and continuous production of fly ash that is being released in
the air and thereby polluting air, water, soil, cultivable land and reserve
forest.This industry is located in surrounding villages of Nua rampella,
Kisam Patia (Low land).

f. That all these illegal activities by the Respondent No. 6 is being carried
out in broad daylight without any iota of apprehension or remorse from
which it can be clearly observed that the said Respondent No. 6 has no
fear of being fined or punished by the Respondents / Authorities for such
flagrant and gross violation of all the pollution control norms being
committ ndent No. 6. Though State Pollution Control

SUBHA 5a NKAT aNDI
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Board, Odisha after receiving several complaints from villagers of that
area has already issued a notice describing the fact addressing to Chief
Operating Officer of M/S Vedanta Limited but no effective lawful step has
been taken against the said industry by the authority. Taking the
advantage of reluctancy of concern authority that industry is running
business without taking any effective scientific measures which are
strictly laid down by the concerned authorities. Furthermore fly ash is
considered as hazardous waste owing to the high associated
concentrations of heavy metals and soluble salts. Hence cost effective
methods are urgently needed to properly dispose HFA. According to the
scientific study geopolymers were prepared by alkali activation technology
to stabilize and solidify heavy metals in HFA. In addition the effects of
three different aluminosilicates on the heavy metal immobilization
efficiency were investigated. Because the soluble salt content of HFA is
too high for their direct placement in flexible landfill sites and water
washing can lead to heavy metal leaching, water washing experiments
were conducted after alkali activation treatment to remove soluble salts.
But the Respondant Industry is not aware of this at all.

. That the Respondent No. 6 have clearly made gross violation of pollution
control norms by not possessing and following the proper processes of
pollution control measures which are reguire for the purpose of running
their Aluminum and power Industry. It is very much relevant to mention
here that Respondent No 6 running above said industry in densely
populated area of Nua Rampella, Kisam patia (low land as described in
the notice of State Pollution Control Board).Beside that damping site
there are many local agricultural land, pond, low land etc. In rainy
season large quantity of fly ash has been deposited on or has
contaminated agricultural land as a result of improper disposal of

industrial spill. High concentrations of fly ash on agricultural land and

. .
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arsenic, lead, mercury, cromium which can leach into the soil and
groundwater entering the food chain. It is also relevant to mention here
that improper damping of fly ash can alter the soils properties, such as
significantly increasing its PH, which negatively impacts microbial
activities and nutrient availability for most plants and it consumes large
land areas making them non-productive.

. Moreover, the perilous and deleterious condition of damping site and
Aluminum industries as there are no preventive measures or equipments
and those residing in the vicinity, vividly illustrate the imminent jeopardy
to the lives of the people. General people of those areas are also getting
sick due to the uncountable increase of air, water &soil pollution.
Exposure to fly ash is linked to various severe health conditions,
primarily affecting the respiratory, cardiovascular and nervous systems
due to the inhalation of fine particles and the presence of toxic heavy
metals. The fine particles in fly ashcan penetrate deep into the lungs,
leading to a range of respiratory problems like Asthama, Chronic
Obstructive Pulmonary Disease, Bronchitis and Pneumonia, Silicosis etc.
Most of the people are suffering from lung diseases, respiratory problem,
coughing, wheezingetc or even premature death rate also increased day
by day but unfortunately all concern authorities are become silent and no
precautionary measures has been taken on their part till the date.

Photographs of the present condition of that site and Industry
substantiating the realities and level of pollution are annexed herewith
this application and collectively marked as Annexure — A,

Finding no other alternative, the applicant officially sent or despatched a
digital message (Email) to the concern authorities on addressing the
Regional Officer, State Pollution Control Board, Sambalpur, Odisha
a]ungmth cnther mncerned authorities stating the grave situation affecting

SUBHA SANKAR NANDI
Sealdah Tuprr
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operation adversely impacting the environment as well as the lives of
people.

Photocopy of the notice dated 29.09.2025, Email dated 11.11.2025, letter
dated 19.11.2025 issued by applicant addressing the Regional Officer,
State Pollution Control Board, Sambalpur, Odisha along with the
concerned authorities are annexed herewith this application and photo
copy of the letter issued by the Deputy Speaker, Odisha legislative
assembly are annexed and marked as Annexure — B.

That the applicant states that concerning about the negative impact on the
environment and health of the people at large, the applicant being an Eco
Conscious Citizen on behalf of villagers of that area is suo-moto taking
actions against the Respondent No. 6 to save the environment from such
bad impact. )

. But despite of such complaint filed by the applicant by way of a Email
dated 11.11.2015, neither there has been any initiation of proceeding
against the Respondent No. 6 nor the illegal and uncontrolled work of the
Respondent No. 6 without complying the pollution norms have been
stopped.

That it is humbly submitted that the Respondents / competent authorities
have made gross violation of the Environment Protection Act, 1986 by
allowing the Respondent No. 6 to run their operation without complying
any terms, which has caused severe damage to the environment of the said

areas wherein the industry's fly ash damping sites are situated.

SUDHA SAMKAR NANDI
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GROUNDS

For that the Respondents ought to have known that Section 2{c} of the
Environmental Protection Act says environment pollutant means the
presence in the environment of any environment pollutant and an
environmental pollutant is defined in section 2(b) as any solid, liquid or
gaseous substance that is, or tends to be injurious to the environment due
to its concentration and as per Section 10(1) of the Act their power of entry
and inspection and they have not acted in accordance of law.

For that the pollution control authorities have not protected the right of the
applicant, villagers of nearby areas and has committed dereliction of duties
as enjoyed by Articles 48A and 51A of the Constitution of India.

For that the Respondents / competent authorities have made gross
violation of the Environment Protection Act, 1986 by allowing the
Respondent No. 6 to run their operation without complying any terms,
which has caused severe damage to the environment of the said areas
wherein the industry's Fly ash damping sites are situated.

For that the Respondents / Competent Authorities should have taken stern
actions against the Respondent/ Industry with immediate effect owing to
continuation of such illegal and uncontrolled way of industrial operations
affecting the environment and people at large.

IFor that by reasons as aforesaid failure and negligence of the Respondent /
Concerned Authorities in protecting and maintaining the environment in
the locality and the applicant along with the people at large are getting
deprived of their right to life guara under the provisions of Article 21
of Constitution of India. 2

SUBHA SAMKAR NANDI
Sealdah Tpuny
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For that by reasons as aforementioned failure and negligence of the
Respondent/ Authorities as they are supporting the gross violations of
specific conditions, stated and defined under sections 2(e),25.26,32,33,42
&44 of Water( Prevention and Control of Pollution } Act 1974, section
2(a),2(b),17,21,22,22A,31A,837 of Air ( Prevention and Control of
Pollution) Act,1981; para A, para B, para E and penalty provision of Fly
Ash Notification (2021).

For that the Respondents have failed to appreciate in strict violation of the
statutory provisions by the aforesaid industry to continue their
proceedings.

For that the Respondents / authorities have neglected to interfere into the
matter except issuing one notice against Respondent Industry.

For that the Respondent / authorities have failed to invoke and to prevent
the pollution of all kinds and the Respondent / authorities have been
authorized to issue certain conditional order and prohibition or regulate
any public nuisance or any trade or occupation, injurious to health, or
physical comfort of the community as well as damaging of the environment
including agricultural land and low land.

For that inaction and failure on the part of the Respondent authorities in
maintaining and protecting the environment is otherwise bad in law.
That this Hon’ble Tribunal has the jurisdiction to entertain the present
application as the affected areas are situated within the territorial

jurisdiction.

LIMITATION :

The cause of action continues day to day and hence the present application

is not barred by limitation. //f" 3
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PRAYER :

It is therefore humbly prayed by the applicant before this Hon’ble Tribunal :-

(i)

(i)

(1)

(iv)

v)

For a direction upon the Respondent No. 6 for operating the industrial
work without affecting the environment.

For a direction upon the Respondent authorities to assess and impose
environmental compensation upon respondent industry (Respondent
number 6) for the violetion of environmental rules and norms,

For a direction upon the State PCB in respect of verification of
industrial work of those units.

For a direction to stop the industrial operations and fly ash damping of
the Respondent at such uncontrolled way without complying the

pollution norms.

Any other direction that the Hon'ble Tribunal deems fit in the present
case in the interests of justice to address the environmental concerns.

GIRHA SANKAR NANDI
Sraiah Tentd
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Advocels -

VERIFICATION

I, Rabindra Kumar Pradhan, Son of Son of Raghunath Pradhan, Residing at
Pandey Colony, Near TCI Chowk, Jhartang Rourkela, Sundargarh, Odisha -
769004, the petitioner in the above mentioned case, do hereby solemnly declare
and affirm that the statements made above are true to the best of my knowledge
and belief and I sign this verification on day of December, 2025.

’p\q}bl’rld?“ \'ium( @rw:] '\o._"f't.

DEPONENT
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Seuldah Tuurt
agn. N, 52025

9 5 DEC 7025



il o
.1 .1_._ Il'?l];:.‘) qhﬂ.r:;l::'

; 5 ol
3N A, F

/Sy
N By

A
SUNO... A5 pr2n-12-2

L LT il W g

» aged abgy; 36
Near TCI Chowk,

mnly affirm and

1. That | am the Applicant in the instant applicatig

Prepared in my office Identifieq by me

Advocate \_/’{.,u':. Mﬁ -

Ad vocate

Bolemnly affirmed 444 declared
velore m, Al ide Slifeating

Ll

hn Anas
BUBHA SANKAR NAND?
Nuf.r'r Fub i
G. Mn, 55?!0!2023
Guvl, of ladia
Bealdnh Congrg
'".I:ltl-?l.ruﬁ.l"

2 3 DEC 2025

e




\ &

21
HA SANKAR NANDIY,

2 3 DEC 2025

. B, 5213012025
jiry Ot - 1010512030

Sauldab Twirt

| Reg

2"
%
48

{5

Annexure - A

=" i ]
X [l ©PS Map Camera g
=

:. Lat 21.621244° Long 84.07847°
mm,! Ema:mmﬁ ,,_@::Ncmg ,_.N 02 _ug GMT +05:30



Ann re -A
exure 29

e

4V
Q.
=,
v (D
w0 LD
: O
- oy
(O
e
Ry
=
M
(]
M
(02
3 iy
M

-
-

0o79820%78 Buo ,G9€029°LZ 18

BIPU| ‘ZLZ89/ eysipO 'lledelid jlebusy ‘gUM+IGEr

== PIPU| ‘eysipQO ‘lledelid

GO+ LINO Nd 90

-
-

0€

/ SURHA SENKAR AN
Sauidab Chury ?

Regn. B, 5220012625

12iry Cate - 2740512039



23

Annexure -A

=1

-

J =
if =
[T - u_ I
s €Y B~
el M
W £

.ie,

. L._.,..,..._m_w Brahmanipali, Odisha 768212, India, Brahmanipali, Odisha 768212,

e Lat 21.621807° Long 84.079209°

% Brahmanipali, Odisha, India ==

P

.:l

A, ka

BI2025

5.

Expiry Dale

in5I2030

2 3 DEC 70725



24
iR HANDI
Taurt

SURHA SAHK
Saaideh

Annexure -A

_u;m_um__ Oo__m:m _:o__ml

__aw J39j+wh8, Rengali, _u:m_um: Odisha 768212, India
 Lat 21.620366° Long 84.078641°
Ema:mmam% ‘_mﬁ\:momw 12:06 PM O?i

BT IETEN RO T

3 n ST Fieh

8012025
piry Datn- 2710512030

No. 5

.

]

H
L

DEC 2075

o
J

2



25

Annexure -A

s Wednesday, 19/11/2025 12:1

India
Lat 21.620691° Long 84.078575°

SRR g R sl B L S |

bk

T

/8012025

- 2710512030

Tapri
-
Ty
1] b

a

[BHA SANKAR NANDI
Sauidah

. A,

Re
A

§

2 PM GMT +05:

BEC 2025

23



<
()
S
5
x
Q
c
C
<

et
=L ARTEL B
.“Flr.ll.-.l kX GPS Map Camera

re— . .

— T

Odisha 768212, India, Brahmanipali, Odisha 768212,
India

Lat 21.621917° Long 84.078132°
Wednesday, 12/11/2025 11:58 AM GMT +05:30

L




27

Annexure -A

RN y [ . ., %z ; |
xm { Brahmanipali, Odisha, India &

ﬂ. Brahmanipali, Odisha 768212, :,_g_m Brahmanipal, Odisha 768212
: _:aa

I +05: w@_

B+

J_.,.__.__.n.ajmuam, : ﬁ@_m:_dmmmm 12:00 PM GM'
: ; . g

NKAR tIANDI

JBHA SA
Temideh

s

Lt

r

\

ta T°
i ".." -
@

€

710512030

apily Yais- &

2 3 DEC 7p9%



Annexure -A

2Ll Gzoz/LL/6L 'Aepsaupap

029164078 buoT ,/8L29°LZ 187

2 JugiN

B s S A

Sﬂﬁ"“ GRA ﬂﬂ HH.N{”\
At gah Maurt

T

F- n B BT '"-'”T'J
]I

= UIII' yin = T7i0SH030 -!'/
‘\.\__‘__‘

WL 2

2

LI

0E:S0+ LIND INd 00

welly

_,,‘_,__..
- Lm0

o
I
o))
DR
-
)4 5]
3.
O
)G
O
=
T
DR
o
=7
-
[}

e

- o
by

oo
-
ol
=
3
b
=,

0
[4}]
O
Q
n
=7
W
]
)
oo
[
—

‘_M
Q

‘_E.J
0
-
b
=1
=
o

2
o
O
Q.
LN
=
v
|
o))
os)
]
—
[

M
ciawen depy 5S40 ﬂ hy

2 3 DEC 2075




Annexure -A

29

- . g — . o i \ =he G e 3 R T b A G by d o J.Th e By R I
A P, R TIPS R TR R DA A TS POV A SR - T TR

Lt

SUBHA SANKAR NAND! o

OTA;
A0

| Pitapali, Odisha, India

aM J39j+wh8, Rengali, Pitapali, Odisha 768212, India

Lt

g
| ]
;

!
3

.Nm_ : Lat 21.620366° Long 84.078641°
Ry o M@ Wednesday, 19/11/2025 12:06 PM GMT +05:30

v

T T

5781012025,

Ragn. Ne. 5

SRIP L

2 3 DEC 2025



Annexure -A

_.m: 21. mmowmmu _.03@ 84. oummhm.u
éma:mmamﬁ ,_mﬁ,:,momm 12:06 PM GMT +om mD

- el , hu...ﬂﬂ x,...lt..ux. T ...__.. ﬂ_u..n...h A iy ..v..i._w&.....“_._ -Muﬂ.:q a.

3 DEC 2075



31

Annexure -A

e

)
>
s/

Regn. No. 52 2vn1207

WY \Ersiry Dare

HA SARKAG fa)

o, N

= 2512030

Sealdah Tporg

(e "T.-f * SUB

_u;m_um__ On__m:m _30_5=

- J39)+wh8, Rengali, Pﬁmum: Odisha 768212, India

_ .. Lat 21.620365° Long 84.078642°
h émq:mm%x \_@Eﬁomm 12: om PM oga +05: mo

93 DEC 2005



Annexure - 'B' -1 32

Tel:0663-2950151
Email: rospeb.sambalpur@ospcboard.org
. Website: www.ospchoard.org
m OFFICE OF THE REGIONAL OFFICE, SAMBALPUR
®%7  STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA)
1070, Hospital Road, Modipara, Sambalpur-768002

No.. 264 ../  IvMISC-II2014-15 Date 29692005~
From

Er. S.N.Nanda

Regional Officer

The Chief Operating Officer
M/s Vedanta Limited
At: Bhurkamunda, PO: Kalimandir, Dist: Jharsuguda

To

Sub: Immediate Closure of Fly Ash Filling Site at Mouza; Nua rampella over an area of
Ac 2.67 Dec, Plot No.2456, under Khata No. 357/305, Area Ac 1.730 Dec, Plot
No.2457, khata No.357/305, Area Ac 0.940 Dec, Kisam Patia,

Ref: CTO granted upto 31.03.2026 vide this office letter no 4339 dtd 16.12.2022
Sir,

In inviting a reference to the subject cited above it is to inform that this office has been
received complaints from villagers regarding the fly ash filling site operated at Nua rampelia
over an area of Ac 2.67 Dec, Plot No.2456, under Khata No. 357/305, Area Ac 1.730 Dec,
Plot No.2457, khata No.357/305, Area Ac 0.840 Dec, Kisam Patia. The fly ash dumping has
been carried out unscientific manner and heaps of larger size of dumping of fly ash in the
above area, posing potential environmental and health risks of the villagers residing nearer to
the disposal site.

In light of the complaints and potential risks, this office has instructed you to
immediately close down the filling of fly ash in the above site immediately. You are required
to take necessary measures to mitigate any potential hazards and ensure compliance with
environmental regulations.

Please confirm in writing that the site has been closed and inform to the undersigned
immediately for further course of action at your ende

Yours faithfully,

T A :
& /’-—\Jb \ Reginn%fﬂner
"_/Sl"‘ HA STAKAR uwnr\*

Leaiant " hurt 1

{
QI Pt 520012025 | o
N € \Loity Dare- 210512030/ B

L
R

[|JPage
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MemaoNo.__ 5365  /Dt.29.09.201%5 / Speed Post/Emall
Copy forwarded to the Member Secretary/Addl Chief Env Engineer, State Pollution
Control Board, A/118, Nilakantha Nagar, Unit-Vill, Paribesh Bhawan, Bhubaneswar-12 /Sr.

Law Officer L-1, SPC Board, Odisha, Bhubaneswar for kind information. ;
Regional Officer
Memo No._53 &t /Dt. 25.09%. 2025 /Speed Post/Email

Copy forwarded to the Collector & District Magistrate, Sambalpur/Jharsuguda for
kind informalion and necessary action.

Regional Officer

MemoNo.__ 5363~ /Dt 29.09.2025"/ Speed Post/Email
Copy forwarded to the Regional Officer, State Pollution Control Board, Jharsuguda for

information. é

Reglonal Officer

5[1!.-,H.*,ﬂammlu|.a.~:cu“{"ar

Sapidah T ourt

Regn, Mo, 5. 7802025

9 3 DEC 2025
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-En-(:ompliance by RC_J E_ambaipur & fly Ash Management Celfl.lnd;-lgl_y Ash Notification 202_1 :
— Demand for Personal Explanation and 7-Day ATR

2 messages

RAVINDRA PRADHAN <ravindrapradhan25@gmail.com= Tue, 11 Mov 2025 at 3:58 pm
To: rospeb.sambalpur@ospcboard.org <rospeb.sambalpur@ospcboard.org=, bkbehera@ospcb. org, paribesh @ospcboard.org,
membersecretary@ospcboard.org, chairman@ospcboard.org, ccb.cpeb@nic.in, mseb.cpeb@nic.in, dirvig@nic.in, registrarngt-
kolkata@gov.in

To

The Regional Officer
State Pollution Control Board, Odisha
Regional Office, Sambalpur,Odisha

And

The Chief Environmental Engineer / Nodal Officer
Fly Ash Management Cell

State Pollution Control Board, Odisha
Bhubaneswar.

Subject: Statutory Notice for Non-Compliance with Fly Ash Utilisation Notification, 2021 — Mandatory Personal Explanation,
Disclosure of All Communications, and Joint ATR Within 7 Days — Enforcement and Penal Action Under EPA 1986

Respected Sir,

This statutory notice is issued regarding the continuing illegal and unauthorised fly-ash dumping at Nua Rampella by M/s Vedanta
Ltd., and the failure of both the Regional Officer, SPCB Sambalpur and the Chief Environmental Engineer, Fly Ash Management Cell
to take mandatory enforcement actions as required under the Fly Ash Utilisation Notification, 2021 (S.0. 5488(E)), read with
Sections 3 and 6 of the Environment (Protection) Act, 1986.

Your continued inaction constitutes statutory violation, administrative negligence, and dereliction of duty, attracting liability under
Section 15 and Section 17 of the EPA 1986,

1. Viclations of Fly Ash Utilisation Notification, 2021

1.1, Clause 6(1) & 6(2): 100% Utilisation Mandate

Hlegal dumping indicates non-enforcement of the utilisation obligations.
Fallure to ensure compliance violates Clause 15(a) and Clause 16(1).

1.2. Clause 7(1) & 7(3): Prohibition of Unauthorised Disposal

Dumping at Nua Rampella constitutes unlawful disposal requiring immediate stoppage and prosecution.
No such action was taken by either office,

1.3. Clause 15(b), 15(d), 15(e): Mandatory Duties of SPCB
Both offices failed to:

Monitor disposal and utilisation

Prevent illegal dumping

Initiate enforcement and prosecution

Report violations to higher authorities

This is a direct statutory breach. /r k
%

1.4. Clause 18(1)(a), 18(1){b) & 18(2): Inspection, Sampling, and Reporting

Mandatory requirements were not fulfilled:

Mo inspection

No soil/water sampling

Mo environmental damage assessment

No violation report submitted to SPCB HQ or CPCB

SUBHA SAZIKAR NAND!

Seutdah Com

Reu. Na. 52 /E012025 E‘r
Enpicy Date - 2710512030

-,
Fg Q‘}

1.5. Clause 20(1) & 20(2): Envi ntal Compensati S NW 7
EC nu::tassgsm t‘:uil'ﬂl&garlnndtr::pi:g. e x“‘--.\",_‘_'"*g':.E:;aﬁ‘ff:"’-
Mo assessment or demand was issued.
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1.6 Clause 21{1) & 21(3}): Action on Unsafe or lllegal Disposal Annexure -'B-2' 35
No orders were issued for,

Sloppage

Prosecution

Remediation

Restaration

2. Statutory Violations Under EPA 1986, Water Act, Air Act
Environment (Protection) Act, 1986

Section 5: Failure to exercise enforcement powers
Section 15: Punishable offence for non-enforcement
Section 17. Officer liability for negligence or collusion

Water Act 1974

Sections 24 & 25: lllegal discharge into water bodies

Air Act 1981

Sections 17, 21, 22: Air pollution and CTO violations not acted upon

3. Mandatory 7-Day Statutory Directions
You are hereby directed to comply with the following within 7 (seven) days:

A, Individual Written Explanations {Mandatory)

Both RO Sambalpur and CEE Fly Ash Cell shall submit separate signed explanations detailing:
1. Why enforcement actions under Clauses 6, 7, 15, 16, 18, 20, 21 were not initiated,

2. Why illegal dumping continued after Closure Direction No. 5364.

3. Why no prosecution, EC assessment, inspection, sampling, or reporting occurred.

4. Why the matter was not escalated to SPCB HQ or CPCB as required.

B. Mandatory Disclosure of All “Action Taken Communications”

Both officers shall furnish complete copies of all communications (issued/received), including:
1. Letters, emails, internal memos, WhatsApp communications, inspection notes.

2, All communication with:

SPCB Headquarters

CPCB

District administration

M/s Vedanta Ltd.

3. All utilisation menitoring reports, violation reports, and meeting proceedings.

This is required under Clause 15(d), Clause 18(2), and Clause 21(3).

C. Joint Action Taken Report (ATR) (Mandatory)

A joint ATR signed by both officers must be submitted containing:
1. Prosecution initiated under EPA 1986, Water Act, Air Act.

2. EC assessment and recovery process under Clause 20,

3. Detailed site inspection report with geo-tagged photographs,

4. Soll and water sample test results. .
5. Compliance & Violation Report under Clause 18(2). 0 ,i. ﬁ
6. Remediation and restoration plan.

7. Steps taken to enforce 100% utilisation and prevent further dumping.

’tf,r SUBHA SANKAR m.nm

l-lll'l 1 Dwurd

Consequences of Non-Compliance [

Failure to comply will result In escalation to: i tﬂ' iegn. 212025
Member Secretary, SPCB Odisha o Expiny Uu e - 2?|D"~'ED3IJ .
Chairman, SPCB Odisha

Chairman, CPCB \

L.J-
ST & 65 s 4
R ce &

National Green Tribunal (NGT) Eastern Zone Bench, Kolkata ==

for:
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Penal action under EPA 1986 (Sections 15 & 17)
Deparimental disciplinary proceedings 36
" Vigilance inquiry for misconduct, negligence, or collusion
Personal liability proceedings

Enclosures

1. Previous complaint letter

2. Closure Direction No. 5364

3. Video evidence of continued illegal dumping

Yours faithfully,

Rabindra Kumar Pradhan

Email: ravindrapradhan25@gmail.com
Mobile; 7008151438

CC Ta:

1. Member Secretary, SPCB Odisha

2. Chairman, SPCB Odisha

3. Chairman, CPCB

4. Member Secretary, CPCB

5. Chief Environmental Engineer (CEE), Fly Ash Management Cell, SPCB Odisha
6. Director, Odisha Vigilance Directorate, Cuttack

5 attachments

m 1001202950.jpg
762 KB

] 1001202948.jpg
447 KB

n 1001202944.jpg
698 KB

wy 1001202933.mpa
2.7 MB

w 1001202931.mp4
3.1 MB

Mail Delivery Subsystem <mailer-daemon@googlemail.com=> Tue, 11 Mov 2025 at 3:58 pm
To: ravindrapradhan25@gmail.com

ti loon Address not found : |
u _.‘ -— "‘ P \
SUBHA SAHEAR &ﬁ

Sgaldah Coutt
fegn. He. G- TROI2025
Exgiry Dare - 2770512030

Your message wasn't delivered to bkbehera@ospcb.org
because the domain ospcb.org couldn't be found. Check for
typos or unnecessary spaces and try again.

LEARN MORE

The response was:

DNS Error: DNS type 'mx’' lookup of ospch.org responded with code NXDOMAIN Domain name not
found: ospcb.org For more information, go to https://support.google.com/mail/?p=BadRcptOomain

2 3 DEC 2025
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To
The Regional Officer

State Pollution Congrol Board, Odisha
Regional Office, Sambalpur, Odisha

And

The Chiel Eovironmental Engincer / Nodal Officer
FIy Ash Management Cell

State Pollution C ontrol Board, Odisha
Bhubaneswar

Subject: Final Statutory Notice — Non-Compliance with Fly Ash Utilisation
& Management Rules, 2021; lllegal Disposal, Untreated Water Discharge;
Mandatory Personal Explanation, Disclosure of All Communications, and

Joint ATR Within 7 Days - Failing Which Petition Will Be Filed Before
Lokayukta for Vigilance Inquiry

Respected Sir,

This is my final statutory communication regarding the ongoing illegal fly ash
dumping and untreated fly-ash-contaminated water discharge by M/s Vedanta
Ltd. at Nua Rampella, and the continued failure of both:

Regional Office, SPCB Sambalpur. and Chief Environmental Engineer (CEE),

Fly Ash Management Cell to take mandatory legal action under:

Fly Ash Utilisation Notification, 202 (S:0. S488(E))
Fly Ash Management Rules, 202

Environment (Protection) Act, 1986

Water Act, 1974

* /SUaHA SANKAR NANDI
Sepitat Snurt

<

: €31 Ragi. to. 52700/2025
Air Act. 198] 6 \5,:3,,, Date - 21{0512030/ £
Despite multiple complaints, no official €0 i

mmunication, no action taken ;

and no enforcement measures have been informed (o me tijf date

2°3°DEC 7075
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I have visited the site personally and 1 am attaching latest GPS Map Camera
photographs with latitude—longitude along with video evidence, which clearly
show fly ash runoff, discoloured water, deposition of ash particles, and visible
ecological degradation of the natural waterbody.

This matter involves public health, environmental safety, and public interest,
and therefore demands urgent statutory compliance,

1. Violations Under Fly Ash Utilisation & Management Rules, 2021

1.1 Clause 6(1) & 6(2) — 100% Utilisation Obligation Failure to prevent illegal
dumping = non-enforcement of utilisation mandate.

1.2 Clause 7(1), 7(3) — Absolute Prohibition on Unauthorised Disposal
Dumping in Nua Rampella is a direct violation. No prosecution or enforcement
has been taken by your offices.

1.3 Clause 15(a), 15(b), 15(d), 15(e) — SPCB Duties Both offices failed in:

Monitoring

Enforcement

Reporting violations
Stopping illegal dumping

Field inspection

Soil/water sampling

Damage assessment

Violation report was conducted.

/ SUBHA SA'IKAR MANDI
ausidal Tennt

G| Fnge. Mo, 5226012025

) \Faoiry Dare- 2113512030

1.5 Clause 20 — Environmental Compensation

Illegal dumping requires assessment and recovery of EC. This has not been
done.

27 3 OEC 2025
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1.6 Clause 21 — Action on Unsafe/lllegal Disposal No action taken for stoppage,
prosecution, remediation, or restoration.

2. llegal Untreated Fly-Ash—Contaminated Water Discharge

The Fly Ash Management Rules, 2021 mandate 100% treatment of any water in
contact with fly ash.

However, the on-site inspection shows direct runoff into the natural waterbody,
without:

Sedimentation
Coagulation—flocculation
Filtration

Heavy metal removal

pH correction

ETP polishing

ZLD system
You are directed to verify whether Vedanta Ltd. has installed and is operating:

1. Lined ash water collection system
2. Slurry settling tanks

3. Slurry decanter / thickener

4. Coagulation—flocculation system
5. Heavy metal removal unit

6. ETP polishing unit

7. ZLD or reuse system Gy o

Absence of any of the above is a direct environmental offence.

L
(“J N5, 5 aDi2025 'CIf

Fiity Date - 2705 QI'I'-'U’;&H-
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3. Statutory Violations Under EPA / Water Act / Air Act
Environment (Protection) Act, 1986

Sec 5 — Failure to enforce directions

Sec 15 — Penal provisions

Sec 17 — Personal liability of officers

Water Act, 1974

Sec 24 — Prohibition on polluting water bodies
Sec 25 — Requirement of prior consent

Air Act, 1981

Sec 17 — SPCB duties

Sec 21/22 - CTO violations not acted upon

4. Mandatory Directions — 07 Days Final Deadline

A. Separate Personal Written Explanations Both RO Sambalpur and CEE Fly
Ash Cell must explain:

1. Why no enforcement actions under Clauses 6, 7, 15, 16, 18, 20, 21 were
taken.

2. Why illegal dumping continued despite Closure Direction No. 5364.

3. Why no prosecution/EC/sampling/inspection/reporting was done.

4. Why no communication or ATR was sent to the complainant.

B. Disclosure of All “Action Taken Communications” //
»
Provide certified copies of: Lluru ,_ 24 ks ,-:f

c |H.i & Tl U..I”r;
Iﬁﬂm F'r 'f ﬂd "-—i.l' r"-!'l,l:'l Ah
Emails

'h
Memos \O |y J’
WhatsApp/online communications NOE

Notes, inspection reports
All communication with HQ, CPCB, District Administration, Vedanta

2 3 BEC 7025
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C. Joint Action Taken Report (ATR)
Must include:

1. Prosecution under EPA, Water Act, Air Act

2. EC assessment and recovery process

3. Joint inspection report with geo-tagged photos
4. Soil/water sample test results

5. Violation Report under Clause 18(2)

6. Remediation & restoration plan

7. Enforcement of 100% utilisation

5. Public Health & Public Interest

This matter impacts:

Groundwater

Agricultural soil

Community health

Local ecology

Your inaction is therefore a serious public interest lapse.

6. Final Warning Before Lokayukta Petition

As this is my final request, failure to respond within 7 days will lead to filing a

petition before:
OTAR\

Lokayukta, Odisha
seeking: ) SU

g i J:n I I.I-'_Ffl:': :'Ir" 41| *
Vigilance inquiry L
Departmental action Ijﬂ_:%"
Examination of misconduct, negligence or collusion s fﬁ
Penalty under EPA Sections 15 & 17 ] “‘xﬂ i
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NGT (Eastern Zone Bench, Kolkata) will also be approached for environmental
relief.

Enclosures:

1. Previous complaint letters

2. Closure Direction No. 5364

3. Latest GPS Map Camera photos (with lat-long)
4. Video evidence of illegal dumping and pollution

Yours faithfully,

Rabindra Kumar Pradhan
Email: ravindrapradhan25@ gmail.com
Mobile: 7008151438

CC To:

1. Member Secretary, SPCB Odisha
2. Chairman, SPCB Odisha

3. Chairman, CPCB

4. Member Secretary, CPCB |
5. Chief Environmental Engineer, Fly Ash Cell, SPCB Odisha 7~ ()L £

6. Director, Odisha Vigilance Directorate, Cuttack /:\‘* il N

7. Future submission copy for Lokayukta, Odisha ( 7 fsusk

ok

il
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(0674) 2536992

QOffice :
SHRI BHABANI SHANKAR BHO!I _—— [HWSE Cramber - (0674) 2369284
DEPUTY SPEAKER Mobile No. : 8018921993
ODISHA LEGISLATIVE ASSEMBLY E-mail : bs. hhn ola@gov.in

bs.bhoi.ola@od.gov.in

No. Rﬁ:ﬂﬂﬂﬁﬁ?ﬂb Date 24,111/ 025

HON'BLE CHIEF MINISTER,
DISHA BANESW

I am writing to bring your immediate attention to the illegal
fly ash dumping occurring along the State Highway from
Karamdihi to Luakera and in several parts of the Talsara region
in Sundargarh District.

Local residents have been repeatedly complaining, as
these activities are taking place at night by vehicles
accompanied by armed individuals, who are even threatening
the local people. This situation is causing serious
environmental degradation and poses a direct threat to the
health and safety of the people.

Hence, I urge for strict and immediate action against the
transporters and the companies involved, and urge the
enforcement of strong monitoring to prevent further violations.
Your immediate attention to this will greatly help in
safeguarding the environment and restoring confidence among

the local iti =
e local communities. 'E. A%

7.0
N

SUBHA SANYAR HAND! X\ = '
-(¥T~Vt;}wm1 DEPUTYSPEAKER

Odisha Leglslaﬂ%;a&mmmﬁﬂ?ﬁﬁ’rﬁa Marg, Unit-V, Bhubaneswar - 751 001
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Application under Section 18(1) read with Section 14, 15(1) of the National
Green Tribunal Act, 2010

ORIGINAL APPLICATION NO. of 2025/EZ

In the Matter of :
RABINDRA KUMAR PRADHAN.

...... Applicant
Versus
THE STATE OF ODISHA & ORS.
......... Respondents

Advocate on Record

Mithu Bhattacharya
Advocate

High Court, Calcutta

Bar Association, Room No. 5



VAKALATNAMA

High GCourt-at Calcutta-

Rob‘ndm Kumpr ?rodhqn.
signature

istrict: \(o-x_\“’-‘r

QM%“M‘LM&“&:’N‘) _ of 1015_/5 z
Ralptm dra-Kuomen o oo

( Appeliant(s)/ Retitorerts)

- Versus -

Tl svrlaol ot & all.,

[ Respondenl(s)/ Gpposite-Part
RWNLVPM\”"‘“Q'? L»L'7; Pradila ) Po Rowbete—4

T e~ = S ks rignka—J69009
KNOW ALL MEN by these presents that by Vakalatnama I/We hereby constitute and

appoint the under mentioned Advocate, Pleaders, Vakils jointly and each of them severally to

be pleader of ME/US and on MY/OUR behalf to appear for ME/US in the above for filing the

memorandum or appeal or petition/of entering appearance matter for appearing introducing

and arguing the same for depositing or withdrawing any money in connection therewith for

moving the Court in any matter connected therewith, for preparing the paper bock in the

case and putting in papers petitions etc. on my bebhalf for filing or teldng back any document

for withdrawing suits or appeals or petitions with permission to insttute fresh suits etc. for

Vakalatnama on behalf of T 30

sipning and filing petitions for compromise in connection with the said matter and [or taking
copies of paper from the Record and 1/WE further say that any act done by MY/OUR said
Advocate or Advocates or by any one of them afier signing this Valalatmamas, shall be
considered as MY/OUR own lawful act.

And I/WE further hereby agree and undertake to pey the said Advocates his or their
fees as settled and all other sums that may be necessary to carry out the requisition if the
Court and otherwise to enable the said Advooates to conduct the case properly. Failing which
the said Advocates after notice to ME/US will be at liberty to withdraw from the further
conduct of the case.

IN WITNESS WHEREOF I/WE sign and execute this Vakalotnoma on this
the 28 2 day of Do teanboi 2025

NAME OF ADVOCATE/ADVOCATES

R e e
H_'g)\,\ C»A‘ JC’J\W‘_ ==
a&,amwiwwwi“ 9

o — 3980360 117
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